
Sr. No I Date 

1. 19.3.961  

Q4t\ 

CUTTACK BENCH, CUTTACK 

O.A./A/ftA... ............ . .................................. 199 

1 ..

....Applicant ( S  ) 

- 	 Versus 

..................  .............. Respondent(s) 

• 

(C) 

THE CENTRAL ADMiNISTRATIVE TRIBUNAL 

Or d e r s 

Heard Shri D.P.Dhaisarrant 

learned c xmsel for the applIcant. 

He is given permission towithdr 

this applir:ationx with liberty to 

file another application after 

gathering full facts and making a 

c cxic re te cause of action0  Ccpy be 

handed over to the Senior Standing 

Counsel (Central) 0  

M. 	(id mn,)  

Office note asto 
action (if any 
taken on order 


